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Financial Position of Delhi Transport
Undertaking

1810. SHRI DEVINDER SINGH
GARCHA :
DR KARNI SINGH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact tha* the financial
position of the Delhi Transport Undeitaking
is in a bad shape ;

(b) if so, the total loss incurred by the
Undertaking during the year 19 9-70 ;

(c) whether it is also a fact that
hundreds of D.T.U. buses remain off the
1o.d on account of non-availablity of spare
parts ; and

(d) if so, the steps Gevernment propose
to take to improve the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes.

(b) According to provisional figures
available, the total loss sustained by the
D.T.U. during the year 1969-70 is Rs 242 3>
lakhs.

(¢) No.

(d) A loan of Rs. 130 lakhs for purchase
of 100 buses and a loan of Rs. 30 lakhs for
easing the ways and means position of the
Undertaking were granted by the Central
Governmeat during the year 196970 An
order for supply of 100 buses has already
baen pliced by the Undertaking on chassis
FURREER 211 coach-builders and the supply
o buses is expected shortly. A provisions
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of Rs. 2.00 crores has been made in the
Central Budget for the current year for
grant of loan to the Undertaking for pur-
chase of additional buses.

C. B. L. Eoquiry into the Escape
of Daniel Walcott

1811. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the C. B. I. has completed
the investigatious into the case of the
reported escape of Danie! \Valcott from New
Delhi airport with his plane and the alleged
involvement of a foimer Air-India official
posted at New Delhi in this case ;
prosecutions against
have since been

(b* if so, whzther
all the guilty perscns
launched in courts ;

(c) if not, whether the “igh-level official
pressure had been appliecd on the C. B. L.
to h: sh up the case and that case has made
no progress so far as a result to this
pressure ;

d) if the replies to parts (a) to {c) above
be in the necgative, when will the guilty
persons be brought to book and the reasons
for this undue delay ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (d) In connection with
Daniel Walcott's escape from the New Delhi
airport, & case was registered and investigated
by Delhi police and not by Central Bureau
of Investigation. After his arrest, Walcott
was sent up for trial before the courts of
law in Madras and Bombay on various
charges on which he was convicted. Sub-
sequently he was tried by a Delhi court and
sentenced to 3 months’ R. 1. under section §
of Foreigners Registration Act and one
month’s R. I. under section 10(11) of the
Indian Aircraft Act.

The Department of Civil Aviation ias-
tituted disciplinary action sgainst two officers
of that Department and the inquiry against
them was entrusted to the Commissioner for
Departmental Enquiries. On the basis of
the findings of the Commissioner for De-
partmental Eoquiries they were exonerated
by the Department of Civil Aviation.





